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DRIGINAL APPLICATION NU.523_D} 1987

u--——-———-————-—-—--——--—..————-—.

‘ORDER OF THE TRIBUNAL

The applicant harein is an employee of Nuclear Fusel
Complex, Department of Atomic Energy, Hyderabad. He was
first appointed as Tradesman 'B' in Bhabhs Atomic Research

Centre, Oepartment of Atomic Energy, Bombéy on 22=-7=-1967.

He nou seeks in this application the Pollowing relief :-

1. Promotion as Tradesman Grade-C with
gffect from 1-5-1972 ;

2. Praomption as Tradesman Grade-D with
effact from 1-2-1976 and '

3. Promotion as Chargehand with effect
from 1-2-1980.

Admittedly, all these reliefs relate to reliefs which

ought to hava been claimad long years ago.. The applicant
1%} .

was informed on 23-8-1986 by en impugned order that he had

been -

already[informed on the points raised by him in his earliser

X representation dated 20-2-1983#by the Department vide 0.M,

dated 13-5-1983, Assuming that the applicant had not come

to the Court .in the years19?2,i1976 and 1980, atleast after

receipt of reply dated 13-5-1983, he ought to have been

approached a competent Court and sought rglie?. .In the
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matters of gseniority, representations/applicatkm#mada at a
very later period cannot be entertained. 1In any evant, it
2 |

is barred by limitation under section 29 of the Administrative

Tribunals Act, 1985. The applicaticn is accordingly dismissed.

(B.N.JAYASIMHA) (D.SURYA RAQ)

Vice Chairman _ ' : Member (J)
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